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CENTRAL ADM INISTRATIVE TRI BUNAL

PRINCIPAL BENCH

C.P. No.343/2005 ln
o.A. NO.1961/2003

New Delhithis the tlh Oay of December, 2005

Hon'ble ShriV.K. Maiotra, Mce Chairman (A)
Hon'ble Shri Mukesh Kumar Gupta, Member (J;

(v

srrn g?inarma,

Retirefi Sr. Section Engineer (RS),
Northern Rai[rYay,
Loco Shed, Delhl.
R/o House No.82, Badli Extn.
Badli, Delhl-l10 U2. -Applicant

(By A&ocate: Shri Anand Singh, Prory
for Shri Amit Anand)

Versus

Union of lndia : through

Shri V.N. Mathur,
General Manager,
Northem Raltnay,
Baroda House,
New Delhi.

2. Shrl (Dr.) D. Sharma,
Chlef Metllcal Dlrector,
Northern RailrraY,
Baroda House, New Delhi.

3. Shri P.K. GoYal,
Dlvlslonal RallrraY Manager,
Northem RailrYaY, D.R.M., Office,
Chelmsford Road,
New Delhi.

(By Atlvocate: Shrl Satpal Singh and
Shri Rajew Bansal, Prory for

Shri T.C. GuPta)

-Respondents

ORDER (Orall

]lon'ble Shrl V.K. Malotra Vlce Chdrman (Al

Respondents have by vtray of an afFdavit submitted that applicant has

been paid an amount of Rs.1,93,000r- by a cheque dated 5-12-2005. As such,

Tribunal's directions have been complied with. C.P. is dropped and notices to

the respondents are dlscharged
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llcoA,
(ilukesh Kumar Gupta)

Mrmbsr (J)
(V.K. Mafotra)
Ylcs Chalrman (A)
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